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of inward remittances. The position
ig kept under constant review to see
whether there is need to modify these
or introduce new schemes with a view
to increasing the flow of inward re-
wmittances.

(¢) No, Sir.

(d) Does not arise.
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Missing Creditg in Provident Fund
Accounts

838. SHRI A. BALA PAJANOR:
Wiil the Minisier of FINANCE AND
REVENUE AND BANKING be pleased
to state:

(a) the amount of missing credits
in Provident Fund accounts of Central
Government employees and reasons
therefor;

(b) the broad classification of the
amount as unscttled for more than
five years, ten years and abcve,;

(¢) the number of cases of Provi-
dent Fung subscribers whose accounts
were not fully and finally settled at
the time of retirement because of mis-
sing credits;

(d) the action taken to remove con-
sequent hardships to the subscribers;
and

(e) the impact of the scheme of
separation of accounts from audit on
the settlement of the long outstanding
cases of missing credits?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M, PATEL): (a) to (c). Following
the departmentalisation of Central
Government accounts, the process of
transfer of G. P. Fund accounts of
Central Government employees by
the Accountantg General] to the
departmental Accounts Officers is
continuing. Details regarding missing
credits, their classification into more
than 5 years old or 10 years old items
and the number of final payment cases
which could not be settled due to
missing credits are being collected
and a statement will be laid on the
Table of the House. Missing credits
generally occur due to defective pre-
paration of schedules by drawing
officers, incorrect account numbers,
recovery of subscription before allot-
ment of account numbers, loss of
schedules in transit, mis-classification
of credits jn accounts, and transfers
of Government servants between
Departments angq delays in remittance
of subscription of Government servants
on foreign service/deputation/duty
from one accounts organisation to
another.

(d) Every effort is being made to
trace the correct account numbers in
cases of unposteq items of credits; to
verify missing credits from drawing
officers and the schedules in which
recoveries were recorded; to adjust
credits by transfer between Accounts
Officers where recoveries have peen
accounted for by an Accounts Officer
different from the one maintaining the
Provident Fund accounts; to adjust
credits on the basis of collateral

evidence, etc.

(e) With the departmentalisation
of accounts in the Central Civil Minis-
tries and Departments, Provident
Fund accounts of Group A, B& C
officers are maintained by the Pay
and Accounts Officers themselves who
are responsible for making payments
of salaries and allowances. Such a
decentralisation in account keeping
eliminates the major causes which





